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Sh. Adesh Tandon PCS, for the petitioner. Sh. Abhishek Tripathi holding brief
for the counsel ICICI Bank and other respondent.

The petitioner PCS pointed out that some difficulties are facing by the respondent
company, in respect of filing of its statutory return before the office of the Registrar
of Company, Kanpur despite this Court issued a direction on 25" September, 2017
by granting liberty to the petitioner for filing the annual return signed singly before
the Registrar of Company and without waiting for signature of other
Director/Respondent. However, such return could not be uploaded nor is allowed to

file manually.

Therefore, the petitioner makes such request for appropriate direction to the
ROC, Kanpur to manually accept such annual return alongwith document. It is
further reported that the O/o ROC has referred the matter to the Ministry of
Corporate Affairs, Govt. of India, for its appropriate instruction/guidelines, which is
now awaited.

In view of this, the petitioner is at liberty to file a formal application by
impleading the ROC, Kanpur as a party to the present case and may pray for
appropriate order/direction of this Court, which may be issued after hearing  the
Central Govt. office of the ROC, Kanpur.

An advance copy of such application be provided to the ROC, Kanpur and a
spare copy thereof be also provided to the counsel for the Respondent Bank and the
CGSC.

The matter to be listed on 11" January, 2018.
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